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ACT No. X OF 1838. 

C - '  

4 - .  .. 
f 

\ hevision of 
i the second . schedule to  
/ Act XIV of 

1882. 
I .  Amendment 
i 
i 

of Act X V  
of 1882, 

(Received the assent of the Governor General on the 2OtR Septem- 
bey, 1E88.) 

An Act to amend the Code of Civil Procedure 
and the Presidency Small Cause Courts 
Act, 1882. 

WHEREAS i t  is expedient to amend the Code of 
Civil Procedure and the Presidency Small Cause x ~ v  1882. 

Courts Act, 1882 ; I t  is hereby enacted as follows :- xv 0fisw2. 

1. For the second schedule to the Code of Civil 
Procedure there shall be snbstituted the schedule in XIV of 1882. 
the first schedule to this Act. 

2. ( I )  To section 23 of the Presidency Small 
Cause Courts Act, 1882, the following shall be added, xv of 1882. 
namely :-" Subject to such control, the Court may 
modify- or cancel any notification under this section 
as occasion may appear to i t  to require." 

(2) For the second schedule to the same Act there 
shall be substituted the schedule in the second sched- 
ule to this Act. 

(3) Any declaration which has been notified under 
the proviso to section 23 of the Yresidency Small 
Cause Courts Act, 1882, before the day on which this 
Act is passed, and which was in force immediately 
hefore that day, shall, subject to the powers of the 
Court under that section, be construed, so far as may 
be, im referring to the schedule which has been sub- 
stituted by tlie last foregoing sub-section fox the second 
schedule to that Act. 

3. To 
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xIvof 188% . 3. TO section 589' of the Code of  civil, Procedure Addition to- ' 

the following shall be added, namely :- seot,ion ac t  I L V  659, of 

" Provided that a n  appeal from a n  o r d e ~  specified 1882.. 
. . -in section 588, clause (17), shall lie- 

(a)  'to the District Court, where the order was 
passed by a Court subordinate to 'that Court, 
and . .~ . 

.. 
. . . .~ , . . . . .  

( b )  to the High Court in any other case." 
. , . .. 3 

4. Act ~11.1'o-f 1880 ( a a T A c t  to correct a clerical Repea!... '' ' ' .  
xv of 1877. es-ror im ihe I n d i a ~  L i m i t u t i o ~  Act ,  1877) and section . . 

lxof 1887. 26 of the Provincial Small Cause Courts, Act, 1887, 
are hereby repealed. .. . 

. . . .  . 
. .  . 

. ,  . 
. THE FIRST SCHEDULE TO THIS ACT. 

CHAPTERS AND SECTIONS OF THIS CODE EXTENDING TO PBOVINCIAL 
Coua~s OF SMALL CAUSES. 

PRELIMINARY : Sections 1, 2, 3 and 5. 

CHAPTER I.-Of the Jurisdiction of the Oourts aud Bes Jndi- 
cata, except section 11 and the last 
paragraph of section 14. 

CHAPTER 11.-Of the Place of Suing, except section 120, para- 
graph 41, and sections 22 t o  24 (both 
inclusive). 

CHAPTER 111.-Of Parties and their Appearances, Applications 
and Acts. 

CHAPTER 1V.-Of the Frame of the Suit, except section 42 and 
section 44, rnle a. - 

C H A P T ~ R  V.-Of the Iustitution of Suits. 

CHAPTER V1.-Of the Issue and Service of Summons, except 
sectiou 77. 

C H I ~ E R  VI1.-Of the Appearnucc of the Parties and Conse- 
quence of Non-appearance. 

CHAPTER VII1.-Of Written Statements and Set-off. 
CHAPTER IX.-Of the Ex~mii~atioil of the Parties by thc Court, 

excepl section 119. . 
CHAPTER X.-Of 

P 



'82 Cbdejof Civil Piocedq~re alzd Presiclencg L ACT x 
gmdl C'aztse ' C ~ u ~ t s .  k c t  Amelzdment. 

CHAPTER' X.-Of Discovery and the Admission, &c., of Docu- 
ments. 

CHAPTER XU.--Section 155, first paragraph, Judgment whcre 
either party fails to produce his evi- 
dence. 

QYAPTER XII1.-Of Adjournments. 

CHAPTER XIV.-Of the Summoning a ~ l d  Attendance of Wit- 
nesses. 

CHAPTER XV. -Of the Hearing of the Suit and Examination of 
Witnesses? except sections 182 to 188 
(both inclusive). 

CHAPTER XVI.-of A ffidivits. 

CHAPTEIL XVII,-Of Judgment and Decree, exEept sections 204, 
207,211,212, 213,214 and 215. 

CHAPTER XV1II.-Of Costs, sections 220, Z21 and 222. 

CHAPTER XIX.-Of the Execution of Decrees, sections 223 to 
236 (both inclusive), 239 to 258 (bot,h 

' inclusive), 259 (except so far as re- 
lates to the recovery of wives), 266 
(except so far as relates to immove- 
nhle property), 267 to 272 (both iu- 
clusive), 273 (so far as  relates to 
decrees for  moveable pl-ope~ty) , %7 5 
t~ 283 (both inclusive), 284 (so far as 
relates to moveable property), 285, 
286, 287,+ 288, 289, 290 (so f a r  as 
relites7 to moveable property), 291, 

' 292, 293 (so far as relates to re-sales 
under 297), 294 to 303 (both in"cu- 
sive); 328 to 333 (both inclusive, so 
far as relates to moveable property), 
336 to 343 (both inclusive). 

CHA~TER XX.-Secti6n 360;'Power to invest certain Courts with 
Insolvency-jurisdiction. 

CHAPTER XXI.-Of tbe,Death, Marriage and Insolvency of Par- 
ties. 

CHAPTER XX1I.-Of the Withdrawal and Adjustment of Suits. 
CHAPTER XX1II.-Of Payment into Court. 
CHAPTER XXIV.-Of requi~iug Security for Costs. 
CIXAPTER XX'V.-of Commiseions, except section 306. 
CHAPTER XXVI.-Suits by Pau~ers .  

CHAPTER XXVII.-Suits 



CHAPTER XXVI1.-Suits by and against Government or Gov. 
e~nmen t  Servants. 

CHAPTER XXVlI1.-Suits by Aliens and by and against 
Foreign m d  Native Rulers. 

CHAPTER XXIX.-S \ I~~S by and against Corporations and Com- 
panies. 

C H ~ P T E R  XXX.yi=quits by and against Truetees, Executors and 
. Administrtors. 

CHAPTER XXXI.-SU~~S by and agqinst Minors and Persons of 
unsound Blind. 

CHAPTER XXXI1.-Suits b p m d  against Military Men. 
CHAPTER XXXIJII.-Iuterpleader. 
CIIAPTER XXXIV,-OE Arrest and Attachment before Judg -  

mevC, except as regards Immoveable 
Property. 

CHAPTER XXXV1.-Appointment of Receivers. 
CHAPTER XXXVI1.-Reference to Arbitration. 
CHAPTER XXXVII1.-Of Proceedings on Agreement of Parties. 
CHAPTER ~ ~ ~ ~ . - ' ~ e f e r e n c e  to and Revision by High Court. 
CHAPTER XLVI1.-Qf Review of Judgment, sections 623, 626 

- and 630. 

T H E  SECOND SCHEDULE TO T H I S  ACT. 

, (See section 23.) 

P~~ELIBZJ~BRY ; ,Section 2, Interpretation-clause. 
CHAPTER I.-Of the Jorisdiction of the Courts and Res Judicata, 

except section 11. 

CHAPTER 11.-Of the Place of Suing, except sections 15 to 10 
(both inclusive), section 20, para- 
graph 4, sections 22, 23 and 24, and 
section 25, paragraphs 2 and 3. 

CHAPTER 111.-Of Parties and their Appearances, Applications 
and Acts, except section 37, clause 
(6)) and the last paragraph. 

CHAPTWR 1V.-Of 
F 2 



-;" 
-. . ; 

i 

- -.-- . , ----- 

'84 Code of Civil Procedure und 2%-esidency [ACT x 
Snea 11 Ca.use Courts Act Amerndment. 

CHAPTER 1V.-Of the Frame cgf the Suit., 'except section 42 a i d  
section $4, rule a. 

CHAPTER V.-Of the Institution of Suits, except section 53, 
clause (b),  sub-clause (iv), section 55, 
section 57, clause ( b ) ,  and sections 53 
aucl 62. 

CHAPTER V1.-Of the Issue and Service of Summons, except, in  
sectiou 64, the mords " and tbe copies 

• , . .  or concise statements required by sec- 
tion 68 have been filed," aud sections 
65 and 66. 

CHAPTER VI1.-Of the Appearance of the Parties and Conse- 
- . quence of Non-appearance. 

' - I  1 . CHAPTER VII1.-Of Written St,atements and Set-off, except 

! . . .  ; 
sections 110, 11 2 and 113. 

i . -: . . .. 
CHAPTER 1X.-Of the Examination of the Parties by the Court, 

1 .  : . 
i .. . .  except section 119. 
1 

, . CHAPTER X.-Sending for Records and Product.ion, &c,, of Do- 
, . cuments, sections 137 (except para- 
, . graph 2),  138, 140 (except the pro- 
. . . . .  
$ .  viso and the last six words), 141, 

141A, 142, 1412A, - sub-section ( I ) ,  
143  and 145. 

i . 
CHAPTER XI.-Settlement of Issues, sections 150 and 151. 

. . 
CHAPTER XI1.-Disposal of the Suit  a t  the first Hearing, ex- 

cept sections 154 and 155. 

CHAPTER XVI1.-Of i u d ~ m e n t  and Decree, except sections 
200, 201, 202, 204, 207 and 211 to 
2 15 (both inclusive). 

CHAPTER XVII1.- Of Costs. 
CHAPTER XIX.-Of 
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CHAPTER X1X.-Of the Execution of Decrees, sections 229,: 
229A and 229B, section 230, first 
two clauses, sections 231 to 236 (both 
inclusive), 243 t o  259 (both inclu- 
sive), 266 (so fnr as relates t o  the 
athachrne~lt of moveable property or 
decrees. therefor), 267 to 278 (both 
inclusive.), 273 (so far as relates to 
decrees for moveable property), 275 
to 303 (both inclusive), 328 to 333 
(both inclusive), 336 (except the last 
three clauses), and 337 to 343 (both 
inclusive). 

CNAPTEI~ XX1.-Of the Death, Marriage and 'Insolvency of 
Parlies. 

( ~ H A P T E R  XXI1.-Of the m7il;hdrawal and Adjustment of Suits. 
- CHAPTER XXII1.-Of Payment into Court. 

I 

CHAPTER XXITT.--Of requiring Security for Costs. 

CHAPTER XXV.-Of Commissions, except section 396. 
CHAP.PER XXVI1.-Suits by or against Government or Public 

Officers. 
CHAPTER XXVIII.---Suils by Aliens a.nd by and against For- 

eign a I I ~  Native Rulers, ~ except sec- 
tion 433, sub-sections ( I ) ,  (21, (4) and 
(5) 

CHAPTER XX1X.-Suits by and against Corporations aud Com- 
panies. 

CHYPTER XXX.--Suits by and against Trustees, Executors and 
Administrators. 

CIIAPTEIL XXXI.-Suits by and against ~ i n o r s  and Persons of 
Unsound Mind. 

CIIAPTPJL XXXI1.-Suits by and against RXilitary Men. 

i C r - l a ~ r ~ i t  XXXI1I.-Interpleader. 
CHAPTER XXXIV.-Of Arrest and Attachment before Judg- 

i - ment, except as regards the attnch- 
ment of immoveable pro pert,^. 

1 CHAPTER XXXV.-Interlocutory Orders, sections 498, 499, 500 
I and 502. 

1 CHAPTER XXXV1.-Appointment of Receivers, section 503. 

i CHAPTEIL XXXVI1.--Reference to Arbitration, except the pro- 
$ visions of section 522 as to appeals. 
\ CHAPTER XXXVI11.-Of 
! 
i 
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C I I ~ ~ P T E ~ ~ . . X X . ~ ~ I ' I . - O ~  Proceedings on-~Aglieementof Pai:ties, 
exdept so'. much of' section 527, clause 

. , ( I r ) ,  as - relates to irnmoveable pro- 
perty. 

CIIAPTER x'LfrV~.-~f Reference to and Revision by High Court. 

CHAP-TNR XE1X.-Miscellaneou~..- 


